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CHILDREN 

'THE HARYANA CHILDREN ACT, 1974 

/Received the ~ e n r  of the president *of lndia on the 
6th February, 2974, and first priblished in Ha ryatra 

Government G~ze t l e  ( fiyruordinary), 01 
February 12,1974). 

Year I No 1 Shod title 1 Whether repealed or otherwise 
affected by Icgislation 

to provide,for the care, protection, maintenance, welfare, 
training, education and rehabilitationaf neglected or 

delinquent children &id for the trial of delinquent 
children in the State of Haryana 

1974 

Be it enacted by the Legislature of the State of ,Haryana in the 
Twenty-fourth year of (he-Rep~iblic of India as follows :- 

C W R  1 
. .  . , 

PRELIMINARY 

14 

1. ( I )  This Act may be called the Haryana Children Shantidc, 
Act, 1974. . extent and 

commencement 
(2) It extends to the whole of the State of Haryana. 

The Haryana 
Chiildrcn 
Act, 1974 

{3) Tt shall come into force in the State of Haryana on such 
*date as the State Governqent may, by notification, appoint and different 
dates may be appointed for different areas thereof. 

1. For Statement of Objccis and Reasons see Haryana Governnlent Gazette 
{ExtmordinaryJ. dated he 4th January. 1974, page 66. 

* Appoints the 1st day of March, 1974. on which this Act shall come in10 force, 
vide Social Welfare Dcparmcnt, notification No. S.O. 2 1M.A J i  m4/S.I./74. 
dated h e  27rh February, 1974. 
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Dcfmitions. 2. In this Act, unless there is anything repugnant in the subject or 
con text,- 

(u) "begging" meins- 

(i) soliciting or receiving alms in a public place or 
entering on any private premises for the purpose of 
soliciting or receiving alms, whether under the 
pretence of singing, dancing, fortune-telling, 

. - performing tricks or selling articles or otherwise ; 

(iiJ exposing exhibiting with the object of obtaining or 
extorting alms any sore, wound, injury, de-formity 

- .  or disease, whether of himself or of any other person 
or of an animal ; 

{iii) allowing oneself to be used as an exhibit for the 
purposc of soliciting or receving alms ; 

(b)  "Board" means a Child Welfare Board constituted under 
section 3 ; 

(c) "brothel", 'hrostitute", "prostitution" and "public place" 
shall have the meanings respectively assigned to them 
in the Suppression of Immoral Traffic in Women and 
Girls Act, 1956 (~a&am&nt Act 104 of 1 956) ; 

.(d) "child" means a boy who ha$ not attained the age of 
sixteen ye& or i girl who his  not attained ihe age of 
eighteen years ; 

(e) "children's court" means a court constituted under 
section 4; 

fl 'Lchildren!s home" means an institution established or 
recognised by the State Government under section 8 ; 

(8) "Chief Child Welfare Officer" means the person 
appointed as such under section 59 ; 

{h) "competent authority" means, in relation to neglected 
children, a Board ,constiiuted under sedion 3 and, in 
relation to delinquent children, a children's coufl 
constituted under section 4, and where no such Board 
or children's court has been constituted, any court 

, - 
, - 

< m 
. , 
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empowered under sub-section (2) of section 6 to 
exercise the powers conferred on a Board of children's 
court ; 

(11 "dangerous drug" shall have themeaning assigned to it 
in the Dangerous Drugs Act, 1930 (Central Act 2 of 
1930) ; 

Cj) "delinquent child" means a child who has been found 
to have committed an offence ; 

(k) "fit person", in relation to the care of my child, includes ' 

any society or body corporate established for the 
reception or protection of children or the prevention of 
cruelty to children and undertakes to bring up or to give 
faciIj tics for bringing up any child, entrusted to its care 
in confumity wiih the religion of irs birth ; 

(1) "guardian",inrelation toadelinquentchildorneglected 
child, includes any person who in the opinion of the 

- cdmpetent authority having cognizance of any 
prkecdings in relation tb such a child has, for the time 
being, the &ual charge of, or control over, that child ; 

(m) "neglected child" means a child who - 

(i) has no home, place of abode or visible means of 
subsistence, or is being wilfully neglected by his . .- 
parent & guardian ; 

(ii) i~underlhecareof~arenior~uxdan who is aleper 
or by reason of cri mind or drunken habits is  unfit to 

have the care of such person ; , 

(iii) frequents the company of h y -  reputed thief or 
prostitute ; ' j  . , , . 

,(iv) islodging orresiding in or frequentinga houseused 
by a prqstitute for the purposes of prostitution- ; 

(viJ is being heavily overworked or illtreated by his 
employer, ' I  . .  

section 10 as an observation home ; 
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(0) "offence" means an offence punishable under any law 
for the time being in force ; 

(p) - "prescribed" means prescribed by rules made under this 
Act ; 

(q) "probation officer'' means an officer appointed as a 
probation officer under this Act or under the Probation 
of Offenders Act, I958 (20 of 1958) ; 

(r) "special school" means an institution established or 
recogniied by the State Government under section 9 ; 

(s) "supervision," in relahnn to a child pIaced under rhe 
, care of any parent, guardian or other fit person under 
' this Act, means the'supervision by a probation officer 
for the purpose of ensuring that the child is properly 
looked aftel- and h,at the conditions imposed by the 
competent authority &e complied with ; 

(t) all words agd expressions used but not defined in ths 
Act and defined in' thecode of Criminal procedure, 

--, . 

. ,. , , 1898 (Central A&$ of 1898), shall have the meanings 
assigned to them in that code. . 

' .  - . 2. 

. . I ' .  . 
8 .  

CHAPTER II , 

Child Welfare 3. (1)  he State Govemmenf may, by notification, constitute for 
Boards. any area specified in the notification',' orie or'nioie Child Welfare Boards 

for exercising the poweis and discharging thk-duties conferred or imposed 
on such,Board,in relation to.neglected children under this Act. 

(2) A Board shall consis1 of a Chaiiman and such other 
members, .not e~ceeding~si X, as the State Govexnhent thinks fit to appoint, 
of wh0.m not less than two shall be women ; and every such member shall 
have the powers of a magistrate qf the first class under the Code of Criminal 
Procedure, 1898 (Central Act 5 of 1g98). 

" , -, I .  -, L- ' 3 , 

(3) The ~ o & d s  shall function a;. a bench of magisbates and 
shall have the powers conferred by. the Code of criminal Rpzedure, 1 898 
( ~ e n t r a l ' ~ &  5 of f898),&amagistrat+f . : .. .. . the firstclass. 

. . ,  . L .  . 
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4. (1) Notwithstanding anyhng contained in the Code of C e n a l  Childrcnt 
Procedure, 1898 (Central Act 5 of J. 898), the State Government may, by court. 

notification, constitute, for any area specified in the notification, one or 
more children's courts for exercising the powers and discharging the duties 
conferred ur imposed on such court in relation to delinquent children under 
this Act. 

(2)  Achi1dren'scourt:shallfunctionasabenchofsuchnumbcr 
of magistrates, not exceeding three, as the State Government thinks fit to 
appoint, of whom one shall be designated as the senior magistrate and not 
less than one shall be a women ; and every such bench shall have the 
powers conferred by the Code of Criminal Procedure, 1898 (Central Act 
5 of 1898), on a judicial magistrate of the first class,. : 

5. (1) In the event of any difference of opinion among the Proccdwe,elc. 

members of a Board or among the magistrates of a 'children's court, the in rclation to 

opinion of thc majority shall prevail, but whcrc there is no such majority , Bomds and 
the opinion of the chairman or of the senior magistrate, as. the case may children's 

courrs. 
bc, shall prevail. 

(2) A Board or children's court may act notwithstanding the 
absence of any member of the Boarder, as the case may be, any magistrate 
of the children's court, .and no order made by the Board or,chiIdren's court 
shall be invalid by reason only of the absence of any member or magistrare, 
as thc case may be, during any stage of the proceedings. 

. . . - 
(3) NO person shall be appointed as a member of the Board or 

as a magistrate in the children's court unless he has, in the opini.on of the 
State ~ovemment,. knowledge , bf child psychology and child welfare. 

. I.'., . - , . :  
6. (1) :. where a ~ o & d  or-a childrenii court has been constituted . .:.. , power of Board 

for any h a ,  sukh h a r d  or cburt shall, notwithstandi~g,~YY~ngcontained and children's 
inanyotherlawforthetimebeingin forcebutsave~oath&iseexpressly . . , , COa 

provided in this kt, have power to deal exclusih~y with all prbceedings 
under this Act relating 16 neglected children or deliiiqient c@ldreh, 5s he 

. , .  . . . .  - I '  . . - ; i  >. \ - ,  case may be: " '  ' , - . . 
: ;,,. 

I . . .  .. . .  . ' , , ,-. , ., . , 
, .. : - 

(2) Where nb Boaid hii-:been cdnstitutkd for any area, the 
powers conferred on it by or under this Act shall be exercised in that area, 

, . 

by the sub-~ivi'sional ~ a ~ i s t r a t e .  ' r 4  ' '  , 

' . , . * . ( ;  . ' :-..-. 
- - (3) ,The powers confeked .. r on +ir ,n the - ~'6aid by .or "ndei, this y j ? L  Act :!! 

mayglsbbe kkercised by t h e ~ e ~ u t y  .. ~omhissio~er .. : .  ! .  &d the ~&$ssioner, , . 

w hkn the Wceedings come , . before-them. iii appeal orie$ijio.i. . ,  , . 
, ?  , , -> 1- , -- , , .;, .':y:: ' : : , , , .. . ,. 
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mcedure to 
: followed by 
:agistrates 
>I enrpowered 
~ d e r  this Act 
~d vice versa. 

(4) Wherenochildren'scourthasbeenconstitutedformy area, 
the powers conferred on i t  by or under this Act shall be exercised in that 
area by the judicial magstrate of the 1 st class specially nominated by the 
Sessions Judge. , , 

(5) The powers conferred on the children's court by or under 
this Act may also be exercised by the Court of Session and the High 
Court when the proceedings come before them in appeal or revision. 

7. (1) When any magistrate not empowered to exercise the powers 
of a Board or a children's court under this Act is of the opinion that a 
pet-son brought before him otherwise than for the purppse of giving 
evidence, is a child, he shall record such opinion and forward the'chjld 
and the record of the proceedings to the competent authority having 
jurisdiction over the proceedings. , 

(2) The competent authority to which the record of proceedings 
is forwarded under sub-section (1) shall hold thc enquiry as if the child 
had originally been brought before it. 

. (3) When any chindren's court is of the opinion that a person i / 

brought before it is not a child, he shdl-&cord such opinion and forward 
the p o n  a d  therecordof the proceedings to thecdurthaving jkisdiction . 

over-the proceedings. . : . 1 
! 

(4) The court to which the lecord of pmckedinis is fowarded 
under subsection (3) shall hold the enquiry or trial,as the case may be, as 
if the person had originalIy been brought before it: ' 

8. (1 )   he state ~ovthrnent may estabbsh and maintain as many 
childien's homes as may be &essmy for the reception of neglected 

..! ' , . . , - .  ,. 
, , ,  8 

child& under this Aci. . . . . 
, .- . '  . 

(2)(:, where, the ~ i a t e  Govqnment is ofthe opinion that any, 
insShrtion other &an$6titution .. .. , . establishedunder s ~ b ~ c c t i o n  (1) is fit for, 
the refedtion of the t~egle~ted children to be sent there under this Act, it 
rnay,recognise such institution as a children's home for,the purpose of this 

. 1 .  

. , 

Act. 
' . 1 .  

1 . , 

(3) Every children's home t~ Wch a neg1ecred:child is sent 
under this Act shall not only provide the child w& accommodation, 
rnaiiteiiZc and facilitiks for educititih(r;, but alsoprovide d m  with . facilities . -  .. ; 
for &e'devhopment of his charact& and abilities 4 d  give hirn,necesiary ... I 
training for hi agai hsi=x~lbi~ab on i d  shall also pedo& 
such other functions as may be prescrikd. 
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(4) The State Government may, by rules made under this Act, 
provide for the management of children's homes and the circumstances 
under which, and the m k e r  in which, the certificate of a children's 
home may be granted or withdrawn. 

9. ( I )  TheStateGovemmentmayestablishandmaintainasmany Special 
speci a1 schools as may be necessary for the reception of delinquent children schools- 
under this Act. 

(2) Where the State Government is of the opinion that any 
institution other than an institution established under sub-section (1)  is fit 
for the reception of the delinquent children to be sent there under this Act, 
it may recognize such institution as a special school for the purposes of 
this ACL. 

(3) Every special school to which a delinquent child is sent 
under this Act shall not only provide the child with accommodation, 
maintenance and facilities for education but also provide him with facilities 
for the development of his character and abilities and give him necessary 
training for his reformation and shall also perform surh'~thkifqnctions as 
may be prescribed. 

(4 )  The State ~overnrnent ma-), by rules made under this Act, 
provide for the management of special schools and the citcumstances under 
which, and the manner in which, the recognition of a special school may 
be granted or withdrawn. 

10. ( I )  The State Government may establish and maintain as many Observation 
observation homes as may be necessary for the temporary reception of homes- 

children during the pendency of any inquiry regarding them under this 
Act. 

(2) Where the State Government i s  of the opinion that any 
institution other than an institution established under sub-section (1) is fit 
for the temporary reception of children during the pendency of any inquiry 
regarding them under this ACL, it may recognise such institution as an 
observation home for the purposes of this Act. 

(3) Every observation home to which a child is sent under this 
- 

Act shall not only provide the child with accommodation, maintenance, 
and facilities for medical examination and treatment, but also provide hrn 
with facilities for useful occupation. , - 

(4) 'me State Govenment may, by rules made under this Act, 
provide for the management of observation homes and the circumstances 
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8 .  

under which, and the manner in which, the recognition may be granted or 
withdrawn. 

After-care 11. (1) The Chief Child WeIfare Officer may, bc rules made under 
organisations. this Act, provide for the establishment or recognition of after-care 

org&sations and may vest them with such powers as may be necessary 
for effecti vely carrying out their functions under this Act. 

, , . .  , .  

(2) EverysuchorganisationshalI~kecareof thechildrenwhen 
they leave children's homes or specid schools and shall, for the purpose 
of enabhng them to lead an honest, indusmous and useful life, take all 
such measures as it may deem necessary or,as may be prescribed. 

CHAPTER IlI 

NEGLECTED' CHILDREN , ,  

, , .  

Production of , 12. ( I )  If any police officer, or any other person, authorised-by 
neglected the State Government in this behalf, by general or special order, is sf the 
c ~ ~ e n  ~ f ~ ~ e  opinion ,that a person is apparently a neglected child, such police officer 
Boards. or other person may take charge of that person for bringing him before a 

, , 

Board. 

(2) When information is given to an officer-in-charge of a 
police, station about any neglected child found within the iimi ts -of such 
station, he shall enter in a book to be'kept for the purpose the Substance of 
such information and rake such action thereon as hk deems fit-and if such 
oficer does not propose to take c h a e  of the child, he shall forward a 
copy of the entry so made to the Board and to such other person as may 
be authoriked under sub,section (1). 

- (3) Every child taken charge of under sub-sechon ( I )  shall be 
broughi before the Board within aperiod of twenty-four houri of taking 
such charge excluding the time necessary for the jourky. 

(4) Every child taken charge of under sub-section (i) shall, 
unIess he is kept with his parent or guardian, be sent to an observation 
home @u t not to a police station or jail) until he can be brought before a 
Board as required under sub-section (3). 
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13. (1) If a person, who in the opinion of the authorised police spmial 
officer or the authorised per'son is  a neglected :child, has a parent 'or procedure to 

guardian who has the actual charge of, or control over, the child, he may, be 
, . I '  when instead of taking charge of the child, make a report tothe ' ~ o a r d  for neglccled child 

initiating an enquiry regarding that child. 
, , has parent or 

(2) On receipt of a report 'under sub-section ( I ) ,  the Board guardian. 

may call upon the parent or guardian to produce the chiId before it and to 
show cause why the child should not be dealt with'as a neglected child 
under the provisions of this Act and if it appears to the Board that the 
child is likely to be removed from its jurisdiction or to be concealed before 
he is produced, it  may immediatIey order his production before the Board 
or removal to an observation home. 

14. (1) When a person alleged to be a neglected child is produced In* by 
before a Board, it shall examine thc person who brought the child or made Board 
the report and record the substance af such examination and hold the reg'd'og 

neglected 
cnquiry in the prescribed manner and may make such orders in relatjon'to cMdrea 

L '  IhechiId as it may deem fit. 

(2) Where a Board is satisfied on inquiry that a child is a 
neglected child and that it is expedient so to deal with him, the Board may 

, , 
make an order directing the child to be sent to a children's home for the 

- ,  period until he ceases to be a child : ., . , r 

, . . - i .  

Provided that the I3oard,kay, for reasons to be recorded, extend 
the pkiiod of such stay, but in no casc the peridd'of sray shall extend 
beyond the time when the chiId attains the age of eighteen years, in the 
case of a boy, or twenty years, in the case of a girI : 

Provided further that the Board may, if it is satisfied that having 
regard to the circumstances of the case it is expedient so to do, for reasons 
to be recorded, reduce the period of stay to such p,eriod as i t  thinks fit. 

. , > - -  
I,, ' :  

(3) Duringthependencyofany ~nquiryregardingachild,the 
child shall, unless he is kept with his parent or guardian, be sent to an 
observation home for such peribd as may be speciked in the order of the 
Board : 

Provided that no child shall be kept with his pirent o r  guardian 
if, in the opinion-of the Board, such parent or guardian is unfit to exerciie 
or does not exercise proper care and controI over the child: 
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Power to 15. (1) If the Board so thinks-fit, it may, insttad of making an 
cormnit order under sub-%ti& (2)bf section 14fofor sending the child to a children's ! 
neglectedchild. home,makemorderplacing'thechild~nderthecareofaparent,guardian 
to suitable or other fit-person, on such person executing a bond with or without surety 1 
custody. 

to be responsible for good behaviour and well-being of the child and for 
I 

the observance of such conditions as- the Board may think fit to impose. i 
- . , .  0 

(2) At the time of makingtan order under sub-section ( I )  or at 
any time subsequenty, the Board may, inaddition, make anorder that the 
child be placed under supervision for any period not exceedingbthree years 
in the first instance. . .  

(3) Notwithstanding any thing contained in sub-section ( I )  or 
sub-section (21, if at any time it appears to the Board, on receiving a report 
from the probation officer or othenvise;'that- thee has been a breach of 
any of the conditions imposed by il in tespect of the child, it may, after 

I ' 

making suchinquiry as it deems fit, order the chiId to be sent to a children's 
home. 

16. Where a parent or guaidiq of a child complains to the Board 
Uncontrolable that he is not able to exercise proper'cire andconml over the child and 
children the Board is satisfied-on inquiry thatpr~eedidgs under this Act should be 

initiatedregarding the child, it may send the child to an observation home 
q d  make such further inquiry as it may deem fit and the provisions of 
sections 14 ahd 15 shall, as far as may be, apply to such proceedings. 

, , ,  

. -  ,,!; .i :. . , . , - .  

1 .  . .  . 
j ? ' < - : ,  

CHAPTER I V  
I , . 

. - 
DELINQUENT 'CHILDREN 

. . , - 

Bail and 
custody 
children 

17. (1) When. a child accused of any non-bailable offence i s  
of 'imsted, appears oris brought before a children's court, such person shall, 

notwithstanding anything contained in:the'Code of ~ r i G n a 1  procedure, 
1898 (central ~ c t . 5  of 1898), or in any other law for the time being in 
force, be released on bail with or without surety but he shall not be so 
released if there.appear reasonable grounds for believing that the release 
is likely to bing him into association with any reputed criminal or that his 
release would defeat the purpose of this Act. 
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(2) Notwithstanding anything contained in sub-section (I), 
when a child, who is a gitl, is isarted,ok, a ihaige of a non bailable 
offence and cannot be brought forthwid &fore a'court, the officer-in- 
charge of a pl ice  statin, who has rnade'ttk arrest or &fore whom the girl 
is produced shall release h& at once', if any person who is in his opinion is 

, ' , , ' , ,  , > I -  , 

a sufficient surety and entin inti& bond for such, sum of money as the 
1 , ;  , ' i l l  

officer considers sufficikt to produce her kfore the court and to appear 
in her stead if required at the police station. : . . , , 

(3) When such person having been arrestedis not released on 
bail under sub-section (2), he shall be kept, in an observation home in the 
prescribed manner until he can be brought before a children's court. 

(4) When such person i's'not released  TI bid  under sub-scction 
(1)  by thechildren's court, i t.shal1, instead of.comrnitting him to prison, 
make an order sending him to an observation home for such period during 
the pendency .of the inquiry as may bc specified in the order. 

1, . . 

18. Where a child is arrested; the officer-in-charge of the police hformation 10 

station .to which the child is brought shall, as .soon as may be after the parent or 
arrest; inform- , I .  . . . , ; I  gaurdian and , : ,  

probation 
(a) the parent or guardian of'the child, if he can be found, deer. 

of. such arrest and.direct him to be present at  the 
. . children's court:before .which the child will be 

, , ,  produced ;'and , . . ' 

(h) ihe probation officer of such &rest 'in order to enable 
' , hi'm to obtain infdmation regarding the antecedents and 

, ,  family h-istory of the- child and other material 
circumstances likely to be of assistance to thechildren's 
courtformakingtheinquiry.. , 

' - . J , .  . . , 

, . 19. ,The childrenrs court shall ,hold an inquiry against, the child .Inquiry by 
charged with an offence, ,in accordance with the provisions of sec tion'37 children's court 
md~ay.subjecttotheprdvisionsof this Act, makesuchorderin relation Rg"d'ng 

deliflquent 
to the child as it deems fit. .. , , .i f *  chddren. 

20. (1) where a childrkn's couit'h satisfied bn inquiry that a child Orders that 

has a~ommhed an offence, then, nahvithst&ding aiything to the contrary be passed 

in any other law for the tihe being in force, the childddscoun may, if it 
.. . ,  , , 

dchquca t thinks fit,- . , .  , , , ,. , . , . ,  , 1.: : ,  . _.:., . . . children. 

. .. 
'(a) allow .the:ch'ild:. ta 'go home- after advice or , . . ,  

. ' ' ' ' : ' , I ; 8 . . . I . .  



(b)  direct the child LO be released on probation OF good 
conduct and placed under the care of any parenr, 
guardian, or other fit person on his execuling a bond 
with or without surety as the coun m i y  require for [ h e  
good bahaviour and well-being of the child for any 
penod no~,exceeding rhree years ; 

(c) make an order directing the child ro be sen1 to n special 
school. - 

(i) in rhe case of a boy over four-~een years of :tSe or of 
a gj r i  over six~een years of ;lge, for a pcriod of not 
less than three years ; 

(iil in thecaseof any orherchild, forthe perioduntil he 
ceases lo be 3 chi Id : 

Provided that the children's court may, ii i t  is salisfied h a t  
having regard to the nature of the offence and the 
circumstances of the case il is expedient so to do, for 
reasons to be recorded, reduce [he period of sray rd such 
period-asit rhinks fit ; 

Provided further that the children's court may, for reasons to 

be recorded, extend the period of suchstay, but in no 
case the period of stay shall extend beyond the time 
when the child attains the age of eighteen years, in the 
case of a boy, or twenty years, in thc case of a sir\ : 

Id) orderthechild to pay afineifheisovcr fourteen years 
of age and earns money. 

( 2 )  Where an order under clause (b)  or clause (rl] of sub-section 
( I )  is made, the children's coufi may. if i t  is of opinion that in the-intercst 
of the child and of the public i t  is expedient so to do, in addition make an 
order that the delinquent child shall remain under the supervision of a 
probation officer named in the order during such speriod, nor exceeding 
three years, as may be specified therein, and may in such supervision 1 
order imposesuch conditions as it deems necessaq for thc due supervision I 

of the delinquent child : 

Provided that if at any time afterwards it appears to the children's 
court on receiving a ,report from the probation officer or otherwise, that 
the delinquent child has not been of good behaviour during the period 
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of supervision, i t  may, aher making such inquiry as i t  deems fit, order the 
delinquenr child to be sent to a special school. 

(3) The children's cou11 making n supervision order under sub- 
section (2) shall explain to the child and the  parent, guardian or other f i i  

person, as the case may be, under whose care the child has been placed, 
the terms andconditions of ihc brder and shall forthwith furnish one cbpy 
of the supervision order to the child, rhe parent, guardian or othcr fit person, 
as thc case may he, the sureries,'i F any. and the prohation officer. 

(4)  In determining the special school, or any person to whosc 
custody a child is to be comrnicted or entrusted under lhis Act, the coul-t 
shuli pay due regard to the religious persuasion of the child to ensure that 
religious instruction contrary to the religious pcrsuasion of the child i s  no1 

imparted to him. 

(5)  Where a child is found to have committcd an offencc 
punishable with fine and children's court is of the opinion that the case 
would be best met by the imposition of a fine, whether with or without 
any other punishment, the courrmay i n  any case, and shalt if the child is 
under fourteen years of age, order that the fine be paid by the parent (11. 

guardian of rhe child, unless the court is satisfied the1 the parent ur guardian 
cannot be found or that he  has.not caused the commission of the offence 
by neglecting to exercise due care of the  child. ,' 

161 An order under this secrion may be made against a pal- en^ 

or guardian, who, having been required to atlend, has failed to do so, bur 
save as aforsaid, no such order shall be made without giving the parent or 
guardian an opportunity of being heard. 

(7) Where a parent or guardian is directed to pay a fine undcr 
this section, the amount may be recovered in accordance with the provisions 
of the Code of Criminal Procedure, I898 (Central Act 5 of 1898). 

(8) A parent or guardian may appeal against any such order as 
if the order were a sentence passed in the proceedings against him. 

' , 21. ( 1 )  Notwi~hstanding any thing to the contrary contzined in any Orders that 
other law-for the time being in force, no deiinquient child shall be sentenced "Of be 

passed against to death or imprisonment, or commitred to prison in default of payment of 
fine or in default of furnishing security : children. 
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Proceeding 
under chapter 
VEl ofcriminal 
Procedure 
Code not 
competent 
against child. 

No joinr mt of 
chld and 
person not a 
child 

Provided that where a child at h e  time of the commission of 
the offence was of the age of f6irt&en yess'or ab&k &d the children's 
court is satisfied that the offence CQ-tted is of SO seribbs a natiik or that 
his conduct and behaviour. have been such, that  it would not be in his 
interest or in the intirest of other children in a sp&ial school to send him 
ro such special school and that . ... none . of ,he . _ . I : ,  other . measures pbuided'under 
h i s  ~ c t  is s,uitable or kfi&ent, bile's . i... , . court may wd&,hk , , .  delinquent 
child to be kept in the obskrvationhpFq.or , . . w i ~ h  ., the$rent, guardian or a 
fit person, on such c&&tiqna &. may be impose& and shall report the 
case for the orders of the State ~ov&mment.- 

12) 'bq'receipt of ai&.pba from a' children's court under sub- 
section {&,'the ~tite~&&rnkkiit iniymake such . . , , , .  amahge&&t in respecl 
of the' chi~dasit dk&s p?d@r andnihjr brdbrder.iuch delinquent child to be 
dethed i t  sukhpla&,o~iir~hc~di'tion'~ indforhtich+riod~ ir . >  thinks ... 

> ,  

fit: 

, . - . Provided that the perid of deten tion so ordered shall pot exceed . - 

the maxi mum period. of. imprisonment to which the child could.have been 
sentencedfor the offence committ~d; .. ,: :-:, : i ,  , .  .: . , , ;, 

, - ,  
8 . ,  . . .  :, . 

, m 
' : 

- (3) 'siivk. is pmvided i n  this ~ct,'the'wdrd "&n'~icti&" &d 
"&ntenck" shail'ckise th be l ised in klatio'idn id khildnn8'dd& &ilh under 
t h i s ' ~ c t  and'&y rlfeknce in iriy *enii=&iftdlh @ei&i!2dn+ictedm zi 
conviction 'or sehtei~k.~hall; id,th'i dake'bf B 'chi1d;be cbnktded ak 
reference to a person found~~il tyr 'bf 'k i  bff~ric$~'a findibi'ofhguili 8r 
ordcr made upon su,ch a findi,ng as the case may be. . ... , . , :. - 3 , . I  . I , , . .  ..,-- - . , . ,r ; ;  ;;-, , ; 7 , , l b  : , <  , ' & : ' a  

,22. ' Notwithstanding anything.to the contrary containedh ,&e ,Code 
of Criminal'bcedure, 1898 (Central Act 5,of 1898), no ~LQX.&II~ shall 
be instituted and no order shall be passed ag&st.a cbild,under-Chapter 
W D  of the said Code. 

., , , 
, , ,  1 . , , ' : !  , 8:-  - .  , ! : !  , I , ' , ., ,, >,!\:;ij/ : , 

, - , . ! ' i l l  . ' 
I . . .  , i'; , , :, ,; : ,  ! 1 ;  , 2 - ' ' :[ , ~ ' 1 ~ 1 ] ' i  ' l i  I . 

. .  . .: . ' , , ; , ,,. . . . . ' - " , ; :  , , , ,J.:.. .  . . , I ( :  : ; u . , -  . , . t . !  ;" - , . ,  . . .  . 

23. (1) Notwithstanding anything contain~d in section 239 of the 
code of cr imind-~ i&ed~; i ,  1 898 (~enkal Act' s k 1898), or in a q  
orher I& for the time beiig'ih f&e, &'child Shall be %aiged w&h or 
uied for, q y  , .  offence. . ..I,, together . . . with . , a I person . ... .. who . , is . not . a . ckild. , , . . : 

,. , 

., , . - --;, (2) Ifabhiid;is-accuid of aitoffence for whichiunder skti-on 
239 ofthe-Code of C'riminalmProcedure; 1898 (Centra1,Act 5 of:1898); or 

- , .  . , - -  . , , . .  , . . i.(;i: '  .. . ,-! ;! , a  
., , 

. , - ! :  :, . , , r '  



any other law for the timk being in force, such child and any person who 
is not a child would, but for the prohi bition contained in sub-section (I),  

i have been charged and tried together, the court taking cognizance of that 
J - offence shall direct separate trials of the child and the other penon. 

24. Notwithstanding anything contained in any other law, a child Removal of 
who has committed an offence and has been dealt withunder the provisions disqualification 
of rhis Act shall not suffer disqualification, if any, attaching to a conviction attaching lo 

of an offence under such law. conviction. 

25. Notwithsmding anything contained in this Act, all proceedings Special 
in respect of a child pending in any court in any area on the date on which provision in 

this Act comes into force in that area; shall be continued in that court as if of 
pending cases. this Act had not been passed and if the court finds that the child has 

committed an offence, it shall record such finding and, instead of passing 
any sentence in respect of the chiId, forward the child to the children's 
court which shall pass orders in respect of that child in accordance with 
the provisions of this Act as if it has been satisfied on inquiry under this 
Act that the child has committed the offence. 

I 

1 I I 

CHAPTER V I 
PROCEDURE OF COMPETENT AUTHUMTE3 GENERALLY 

- AND APPEALS AND REVISION FROM ORDERS OF 
SUCH COURTS 

. - 

26. ( I )  A board or a children's court shall hold its sinings at such Sittings, etc., of 
place, on such day and in such manner, as may be prescribed. Board and 

children's 
(2) A magistrate empowered to exercise the powers of a Board courls. 

under sub-section (2)  of section 6 or-of a children's court under sub-section' 
(4). of section 6 shall, while holding an inquiry regarding a child under 
this Act,,as far as practicable, sit in a building or room different from that 
in which the ordinary sittings of civil and criminal courts are held, or on 

I different days or at times different from those at which the ordinary sittings 
,. of suchcourts ari: held. 

' 27. (IJ Save as providedin this Act, no person shall be present at Persons who 
any sitting of a competenf authority, except- may be present 

before 
(a) an officer of the competent authority ; or competent 

authoriiy- 
. (b)  thepartiestotheinqujlbefo'rethecompetentauthority, 

the parent or guardian of the child and other 
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Attendance of 
parent or 
gubrdian of 
child. 

Dispensing 
with 
attendance OF 
ctuld 

Commitlal to 
approved place 
of child 
suffering from 
dangerous 
disease and its 
futurc djsposal. 

persons directly concerned in the inquiry including ! 

police officers ; and 

(c) such other persons as the competent authority may j! 

permit to be present . 

(2) Notwithstanding anything contained in sub-section ( I ) ,  if 
at any stage during an inquiry, a competent authority considers it to be 
expedient in the interest oft he child or on grounds of decency or morality 
that any person or the child himself should withdraw, the competent 
authority may give such direction, and if such person refuses to comply 
with such direction, the$o$etent authority may have him removed and 
may. for this cause to be used such force as may be necessary. 

(3)- No legal pmcti tioncr or public prosecutor shall be entitled 
to appear before a competerlt authority in any case or proceeding before 
it, except with the permission of that authori ry. 

- I 

28. Any competent authority before which a child is brought under 
any of the provisions of this Act may, whenever i t  so thinks fit, require 
any parent or guardian having the actual charge of, or control over, the 
child lo be presenr ar any praceechng in respect of the child. 

29. If, at any-stage during the course of an inquiry, a,competent 
authority is satisfied that the attendance of die child is nor essenhal for the 
purpose of the inquiry, the competent authority may dispense with his 
atrendance and proceed with a e  inquiry in,Ms absence. , . , 

30. (1)  When a child, brought before a competent authority under 
this Act. is found to be suffering from a disease requiring prolonged medical 
treatment or physical or mental djsorder that will respond to matment, the 
competent authority yay send the child to any placerecognised to be an 
approved pIace in accordance with the rules made under this Act for such 

- . period as it may think necessary for the required treatment : 
(2) Whereachildis foundtdbeibfferingfrm l,epmsyor'isof 

unsound mind, he shall be dealt with under the provisions of the Lepers 
ACT, 1898 (CenW Act 3.of 1898), or the Indian Lunacy Act, 1912 (Central 
Act 4 of 1912), as the case may be. 

(3) Where a child is treated and cured under sub-section ( I ) ,  
the competent authority before restoring him to his partner in marriage, 
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Senhg  child 33. In the case of aneglected or delinquent child whose ordinary 
outside place of residence lies outside the jurisdiction of the competent authority 
jurisdiction before which he is brought, the competent aym~rity may, if satisfied after 

, ,' 
due inqujr that it is expedient so to do, send the child back to a relative or 
other person who is i t  and willing to receive him at his ordinaq place of I 

residence and exercise proper care and control over hi,m, notwithstanding ! 

that such place of re~ide'nce is olikidethk j&dictioibdf the competent 
authority ; and the competent authbiity exercising juhdictibn over the 
place to which the child is 'sent shall in respect of any mafter arising 
subsequently have the sarde powers in relation to the child as if the o&inal 
order has been passed by itself. 

. ., ' 
: 

Reports to be 34. The report of the probation officer ,or any circumstance 
as considered by the competent .u*&iy bnd& section 32 shall be treated as 

confidential. . . .. 
confidential : 

I . , , 

Provided that the competent authority may,' if it so thinks fit, 
communicate the substance thereof to the child or his parent or guardian 
and may give such person an opportunity of producing such evidence as 
may be relevant to the matter statedinthe.regort.. - , 

- 
Prohibition of ' 
pubIic'auon of '35. (1)  No report in any newspaper, magazine or news sheet of 
names. etc. of any inquiry or investigation regarding a child involvedin any proceeding 

, - 

children under this Act shall disclose the h e ,  addkss or school or any other 
uwolved in ' par~iculars, calculated to lead to the, identification of the child, nor shall 
P r o c c e h s  any picture of any such child be published : 
under the Act. ' I  

Provided that for reasons to b,emrded in writing, the authority 
holding the inquiry may permit such disclosure, .. , .  if in its opinion such 
disclosure is in the in-teres t of the child. 8 ,  , 

. , 

(2) Any person contravening the piovisions of sub-section ( I )  
shall be punishable with fine whch may extend to one thousand rupees. 

Appeals. 36. (1) Subject to i h e  provisions of this s&ion, any person 
aggrieved by an order made under this ~cirnay; , . .  iyi1hin.a . period of thirty 
days from the date of such order, exclusive of the time requisite for obtaining 

, , I ... 
a copy thereof, prefer an appeal- ' I  , 

, - 

(i) to the court of session against the order passed by the 
children's court ; and ' . . 
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(ii) to t h e d i s ~ c t  magistrate against theorderpassed by the 
Board : 

hvided that he appellate authority, may entertain the appeal 
after the expiry of the said period of thirty, days if it is 
satisfied that the appellant was prevented by sufficient 
cause from filing the appeal in time. - ' 

(2) No appeal shall lie from- 

(a) any order of acquikd made by the chldren's court in 
respect of a child alleged to have committed an 
offence ; or 

(b) any ordermade by aBoardin.mpect of afinding that a 
person j s not a neglected child. 

' (3) Nosecondappealshalilidfromanyorderpassedinappeal . , 

k under this section. 
-. 

. - 

37. (1) Save as otherwise expressly provided. by this Act, a R O C C ~ U E  jll 

competent authority while holding any inquiry under any of the provjsions inquiries and 

oftksAct,shallfollow suchprocedureas may beprescibedandsubject 
thereto, shall follow, as far as may be, the procedure laid down in the 
Code of Criminal Pro .edure, 1898 (Central Act 5 of 189.81, for trials in 
sumoris cases. . . 

(2) Save as otherwise expressly provided by or under this Act, 
the procedure to be followed in hearing appeals shall be, as far as 
practicable, in accordance with the provisions of the Code of Criminal 
Procedure, 1 898 (Central Act 5 of 1898). 

38. (1) Any competent authority may either on its own motion or p,,,, to 

on an application received in this behalf, amend any order as to the amendorders. 
I 

institution to which a child is to be sent or as to the person under whose 
care or supervision a child is 10 be placed under this Act. 

(2) ClericaI mistakes in orders passed by a competent authority 
or errors arising therein from any accidental slip or ommission may, at 
any time, be corrected by the cornpeten t authority either on its own rno tion 
or on an application received in this behaif. 
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CHAPTER VI ', 

SPECIAL OFFENCES AGAINST CRILDRFN AND THEm 
PREVENTION ,( 

Punishment for , . 39. (1) ,Whoever, having attained the age of eighteen years and 
cruelity to havjng the actual charge of, or control over,,a child, assaults, abandons, i 

children. exposes or neglects the child or causes or procures ,him to be assaulted, 
abandoned, exposed or neglected in a manner likely to cause such child 
unnecessary suffering or injury to his health shall be punishable with 
imprisonment of either description for a term which may extend to six 
inonths or with'fine which 'may 'e i ikd t o ' t ~ b  hundred rupees or with 
both. 

(2) Whoever, being an employer of a child, overworks him to 
an extent or ill-treats him in a manner, so to cause injury to his health, 
shall be punishable with imprisonment of either description for a term 
which may extend to six months or with fine which may extend to two 
hundred rupees or with both. 

.' . I 

(3) For the purposes of this section injury to health includes 
injury to, or loss of, sight or hearing and injury to limb or organ of thc 
body and any mental derangement, and a parcnt or other person le'g'dly 
liable to maintain a child' shall bed&rned to h a k '  neglected him in a 
manner likely tocause injury to his'health if he,-having meks to provide 
adequate f o d  clothing, medical &'d or lodging for the child, fails to make 
such provision. 

(4). A person may be convicted,of an offence under tkis section 
notwithstanding the actual suffering or injury;tohealth was obviated by 
theactionofanotherperson. , , '  . , ,  . . ,  . 

(5) Nothing in this section shall be construed to take a w q  sr 
effect the right of any par$, teacher or other Fison having the lawful 
co;;irol or charge of a child to admir,isier punishment to such child. 

I 
i . . 

penalty for $3. If any person is found *nk.q~ any highway or other public 
Scing drunk 
,,.I " 

place whether a building or not or any h m i s k s  licensedfor the sale of 1 
-. "Ie incharge liquor while having the charge of a child and if such person is incapable 
ofchiId. by reasons of his drupkenness of taking due . care . of ., rhe child, he may be 

arrested and shall, if the child is under that age, be punishable with fine 
which may extend t i  fifty rupees. , . , . 
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41. Whoever gives or causes to be given to any child any Pedtyfor 

intoxication Iiquor in a public place or any dangerous drug, except upon giving 
intoxic~ring 

:I 
the order of a duly qualified medical practitioner or in case of sickness or liquor or 
other urgent cause, shall be punishable with fine which may extend to dangerous 

five hundred rupees. d m g  to cluld. 

42. IL shall be the duly uf police officer to seize any intoxicating Seizure by 
liquor, dangerous drug, bidis. cigarettes, tobacco orsmoking mixture in ~ ~ l i c c o f i c e r o f  

the possession of a child whom he finds taking or smoking in any street or any Iiquor 

drug, 
public place and any liquor, dangerous dmg, bidis, cigarettes, tabacco or ,igaenes, ere. 
smoking mixture so seixed shall be forfeited ta the State Government and 
every such police officer shall, however, be aurhorised to search only a 
male child. 

43. Whocver, having the actual.charge of, or control over, a child Penalw for 

allows or encourages that child to smoke or drink any intoxicating liquor al[~winSchild 
to smoke, or dangerous 'drug shall be punishable wirh imprisonment of either drink ct. 

- ,  

- description for a term which may extend to one-month or with fine which 
may extend to fifty rupees or with both. 

44. moever incites or atternpb to incite a child to make any ber or Penalty for 

wager or to enter into or take any share or interest iri any betting or wagering "~'"g 
bet. 

transaction shall be punishable wirh imprisonment of'ei ther description 
for a term which may extend to one month or with fine which may extend 
to one hundred rupees or with both. 

45. Whoever takes an article in pawn from a chi td whether offered Penalty [or 

by that child on his  own behalf or on behalf of any other person shall be twg paw 
fiomchild. 

punishable with imprisonment of either description for a term which may 
extend to one month or with fine which may extend to one hundred rupees 
or with both. 

46. Whoever procures a child for the purpose of any employment Ex~l-tio*of 
child and withholds the earning of the child or uses such earnings for his own 

purposes shall be punishable with fine whch may extend to one thousand 
rupees. 

47. Offences punishable under sections 40,41,43,44,45 and 46 Cogmame of 

shall be cognizable. certain 
offences. 
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CHAPTER VII ! 

MISCELLANEOUS 

Power of State 48. (1) The State Government may, notwithstanding any thing 
Goveinmen1 to contained in this Act, at any time, order- 
discharge and 
transfer (a) a neglected'or delinquent child to be discharged from 
children. . . .  . the children's home or special school, either absolutely 

, . ,  . .  : .  . . or on such conditions as it may think fit to impose ; 

. (b) a delinquent child over the age of sixteen years to be 
: transferredin theinterestofdisciplineorforotherspecial 

reasons to a Borstal Institutition established ui&i tk 
, ,  PunjabBorstalAct,l926~(PunjabActllof1926):' 

. , Provided that the whole detention of the delinquent child 
, , shall not be increased by transfer ; 

(2) Upon the transfer of a delinquent child to a Borstal 
. - , , Institution, the provisions of the Punjab Borstal Act, 1926 (Punjab Act 11 

. . of 19261, shall applyto such child as if he had been originally ordered to 
. , .. 

be detained in a Borstal Institution under that Act. 
, ., 

. a ' . .  - '  . . - .  . , . , . . . . , (3). ,The Chief Child Welfare Officer may, notwithstanding 
anything contained in this,Act, order- 

- (a) , a negIec ted child to be transferred from one children's 
home to another ; 

, , . (b):  a delinquent child to be transferred from one special 
.school to another or from a special sctiool~to a children's 

, :  home ; 
. . 

(c) a child who has been released on licence which has 
been revoked or forfeited, to be sent to the special school 
or children's home from which he was released or to 
any other chi I h n ' s  home or special school. 

(4) The State Government may, notwithstanding anything 
contained in this Act, at any time, discharge a child from the care of any 
person under whom he was placed under this Act either absolutely or on 
such conditions as the State Government may think fi t to impose. 



1974 : HaryanaAct-I4 1 CHILDREN 265 

49. (1) The State Government may direct any negIected child or 
delinquent child to be transferred from any chldrcn's home, or special 
school within the State to any other children's home special school or 

!' institution of a like nature in any other State-with the consent of the 
Government of that State. 

. - . .  , 
. , . , I . _  

( 2 )  The State Government may, by general or special or&, 
provide for the reception in a children's home or special school within he 
Slate of a neglected chiId or delinquent child detained in a chi Idren's home 
or special school or inniiution of a likg nature in any ofhcr State where the 
Government of that State makes an order for such rransfcr, and UPTI such 
transfer the provisions of this Act shall apply to such child as if he had 
been originally ordered to be sent to such children's home or special school 
under rhis,Act.,, 

, I 

50. (1) Where it appeais ta the ~ & t e ' ~ o v e m m e n t  that any child 
kept in a specj a1 school or children's ho& id suffering from idprosy or i s  
of unsound mind, the State Government may order his removal to a lip+ 
asylum or mental hospital or other place of safe custody for being kept 
there for the remainder of the tern or Tor such fcrther period as may bc 
certified by aimedical offlcer. to be necessary for thc proper treatment of 
the child. , !': 

( 2 )  where i 1 appears to the State Government that-the child is 
cured of leprosy or of unsoundness of mind, i t  may, if the child is still 
liable to be kept in cusrody, order the person having charge of the child to 
send hjm to the special school or children's home from'ivhich he was 
removed or, if the child is no longer liableto be kept in custody, order him 
to be discharged. 

I . , i  
' . 51. The Maqager of a special school to which a child under the age 

of eight yeks  is sent may, with-the ,: k consent , of the Chief Child welfare 
Officcr, b o d  the child out with any suitable person until the child reachks 
the age of ten years and thereafter for such longerperiod, with the consent 
of the Chief Child Welfare Officer, as the Manager considers to be 
advisable in the interest of the'child susbjecr to the exercisc by the Manager 
of such powers as to supervision, recall and otherwise as may k prescribed 
; andlwhere a child is so boarded out he shall nevertheless,be deemed for 
the purpose of this Act to be a child detained in the special school, and the 
provisions of this Act shall apply accordingly, subject to such necessary 

Transfer of 
chddren to 
other Srates 
and vice versa. 

TransCer of 
chldr tn  of 
unsound mind 
or suffering 
from leprosy. 

Boardmg out 
oCchildrcn. 

adaptations as may be made by the State Government. 
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PIacing out on 52. (11 When a child is kept in a children's horne or special school, 
licence. the Chief Child Welfare Officer may, if he so thinks fit, release the child 

from the children's home or special school and grant him a written licence 
for such period and on such conditions as may be specified in the licence , 

permitting him to live with, or under the supervision of, any responsible 
person named in the licence wilIing to receive and take charge of him 
with a view to educate him and train him for some useful trade or calling. 

(2) Any licence so granted under sub-section ( I )  shall be in 
force for the period specified in the licence or until revokedor forfeited by 
the breach of any of the conditions on which it was granted. 

(3) The Chief Child Welfare Officer may, at any time, by order 
in writing revoke any such licence and order the child to return to the 
children's home or special school from which he was released or to any 
other chi Idren's home or special,school, and shall do so at th'e desire of the 
person with whom or under whose supervision the chiId has 
been permitted to live in accordance with a licence granted under sub- 
section ( I ) .  

(4) When a licence has been revoked or forfeited and the child 
refuses or fails toreturn to the specid school or chiIdrents home to which 
he was directed so to return, the Chief ChiId Welfare Officer, may, i f  
necessary, cause him to be taken charge of and to be taken back to the - .  . , 

special school or children's home. 

(5) The time during which a child is absent from a special 
school or children's home in pursuarke of a licence granted hnder this 
section shall be deemed to be part of the time for which he is liable to be 
kept in c~lstody in the special school or children's home : 

Provided chat when a child has fajled to return to the special 
school or children's home on the licence being revoked or fo-rfeited, the 
rime for which he fails to %turn shdl be kxcluded in computing the time 
during which he is liable t i  b e  keptin custody. 

Provision in 53. Notwithstanding anything to the contrary contained i n  my other 
respect of law for the rime being in force, any police officer may take charge without 
escaped 
children. warrant of a child who has escaped from a special school or a children's 

home or from the care of a person under whom he was placed under this 
Act and shall immediately send the child back to the special school or the 
children's home or that person, as the case may be, and no proceeding 
shall be instituted in respect of the child by reason of such escape 



but the Manager of the special school or children's home or the person 
may, after giving the information to the competent authority which passed 

i the order in respect of the child, take such steps against the child as may 
be deemed necessary. 

54. Whoever- Penalty for 
abetting 

(a] knowingly assists or induces, directly or indirectly, a escape of 
child detained in or placed out on licence from a children. 
children's home or special school to escape from the 
children's home or special school or from a i ~ y  person 
with. whom he is placed out on licence, or from the 
person with whom he is boarded out under the 
provisions of this Act ; and 

(b)  knowingly harbours, conceals or prevents from rehlming 
to the children's home or special school or to any *on 
with whom he is placed out on licence or with whom 
he is boarded out under this Act, a child who has so 
escaped, or knowing1 y assists in so doing ; . . 

shall be punishable with imprisonment of either description for a tern 
which may extend to two months or with fine which may extend to two 
hundred rupees or with both, 

I 

55. (1 )  The competent authority which makes an order for sending Contribution 

a neglected child or a delinquent child to a children's home or a special by paren'. 

school or placing the child under the care of a fit person may make an 
order requiring the parent or other person liable to miintairi the child to 
contribute to his maintenance in the prescribed manner. 

(2) The competent authority before making any order under 
sub-section ( I )  shall inquire into the ckumstances of the paarent or other 
person liable to maintain the child and shall record evidence, if any, in the 
penence of the parent or such other person, as the'case may be. 

(3) The person liable to maintain a child shall, for the purposes 
of sub-section ( I ) ,  include in the case of illegitimacy, his putative 
father : 

Provided that where the child is illegitimate and an order for 
his maintenance has been made under section 488 of the Code of Criminal 
Procedure, 1898 (Central Act 5 of 18981, the competent authority shall 
not ordinarily make an order for contribution against the putative father, 
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but may order the whole or any part of the sums accruing due under the i 
said order for maintenance to be paid to such person as may be named by 

i 
I 

the competent authority and such sum shall be paid by him cowards the I' 

majntence of the child. 

(4) Any order made under this section may be enforced in the 
same manner as an order under sectipn 488 of the Code of Criminal 
Procedure, 1 898 (Central Act 5 of 1898). 

56. Any person in whose custody a chld is placed in pursuance of 
this Act shall, while the order is in force, have thc like control over the 
child as he would have if he were his parentland shall be responsible for 
his maintenance and the child shall conli nue in his custody for the period 
stated by the competent authority, nonvithstandina, that he is claimed by 
his parent or any other person : .;,: - '  

. Provided that no chi Id while in such codtody shall be married 
except wi th the permission of the competent authority. 

57. In any area in which this Act isbrought into force, the State 
, I . 

Government may direct that a delinquent child undergoing a sentence of 
inprisonment at the commencement of h s  Act, sti dl, in lieu of uridergoing 
such sentence, be sent to a special school or be kept- in safe custbdy in I 

such place and manner as the State Government thinks fit, for the remainder 
of the period of the sentence; and thcprovisions of this Act shall apply lo 
thc child as if  he had been ordered by a children's cou,rt to be sent to such 
special school or, & the case may be, ordered to be detained under sub- 
sectib'n (2) of section 21. 

58. (1) For the control and management.of every observation home, 
children home and special school established under this Act, a 
superin tendent and a committee ofvisitors shall be appointed'by the State 
Government &d such superintendent and the committee coilkc t i d y  shall 
be deemed to be the manager of ihhbse&ation home, childen's home or 
special schooi, as the case may'be, for the purposes of  this ~ c t .  

(2) The governing body of an observation home, children's 
home or special school recognised under this Act shall 6e d ~ r n e d  to be 
its manager for the purposes of this Act. 

59. (1) The State Government may, for the purposes of this Act, 
by norification, appoint the Chief Child Welfare Officer, Probation OEficers 
and such other officers as i t  may deem f i t .  
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, (2) The powers and duties of the Chief Child Welfare Officer, 
Probation Officers and other OFficers appointed under this Act shall be 
such as are provided in this Act or as may be prescribed. 

/ 

(a) to inquire, in accordance w i h  the direction of competent 
authority, into the antecedents and Family history of any 
child accused of an offence, with a view to assist the 
authority i n  making the inquiry ; 

(b)  to visit neglected and deIinquent child at such intervals 
as the Probation Officer may think f i t  ; 

(c) , to report to thc competent authority as to the behaviour 
' 

of any neglected or delinquent child ; 
(d) to advise and assist neglected or  delinquent child and, 

if necessary, endeavour to find him suitable employment 

(e) where a neglected or delinquent-child~plac~d~undcr the , 

care of any person on certain conditions, to see whether 
such conditions are beingxomplied with ; and 

Cfl to perform such other . duties . as may be prescribed. 

EKplmasion.-In this sub~sec tion, neglected child shall mean a child 
against whom an ordir has been passed by the competent authqhly. ,. 

(4)  Any officer empowered in lhis behlaf by the State 
G~vemment~may enter any spccid, school, children's home, observation 
home and make a complete inspection thereof in aliits departments and of 
all papen, registers and accounts relating thereto and shall subniir therep& 
of such inspection to the State Government. 

60. TheChiefChild WelfareOlficer,ProbationOfficersandother Officers 

Officers appointed in pursuance of this Act shall be deemed to be public appointed 
under the Act servanrs within the meaning of section 21 of the Indian Penal ~ b d e ;  1860 to be public 

(Central Act 45 of 1860). servants. 

61. Whcn a recognition in respect of a children's home - r special Effca of 
school is withdrawn under the provisions of this Act, the children detained withdrawal of 
therein shall be, either discharged absolutely, or on such conditions as the reco@itiOn* 
State Government may impose, or transferred by order of the State 
Government to,some o$er chi1 dren's home or special schooI in accordance 
with.the provisions of this Act. 
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Procedure in 62. The provisions of Chapter ,XLU of the Code of Criminal 
met Of ~roced 'w,  1~98iCentral Act 5 of 16981, shall, as far, as may be, apply to 
bon&. bonds taken urlder his Act. 

I '  ' .  

~elegation of . 63. ( I )  The State Government may, by general or special order, 
powers. dimt that any power exercisable by it under thjs Act other lhan that under 

section 67 ihqll, in such circum&?nces and under suck conditions, if any, 
as may be spdcifid in the order, be exerbisable'also by the Chief Child 
~ e ~ f a r &  Officer, 

2 The Chief Child Welfare Officer may, by general or s p i a l  
order, direct that my any power exercisable by him undcr this Act, or the 
rules made th~reunder shall, in such circumsta~ces and under such 
conditions, i f  any, as may be specified in the order, be exercisable also by 
an office! subordirpte .to him. . . 

I ,  I 

Protection of ' 64.' No suit or other legal proceding shall lie againsr the State 
action taken in Government or the Chief Child Welfare.Offscer or Probation Officer or 
good faith. 

dtkr officer appointed undez this.Act in respect of anything which is in 
good faith done or: intended to ly done in..pursumce of this Acr or any 
rules or orders made thereunder. ,. , 

Celiain CeniraI 65. (1)  ~ h ~ ~ k f L r m a t * ~ S ~ h o o l ~ A ~ t , ' 1 8 ~  (Cb~ral A ~ t 8 0 f  1897) 
Acts not to 

apply. 
and &tibns 29B' and 399 ofthe Code of Criminal Procedure; 1898 (Central 
Act 5 of 1898), shall cease to appiy to any area in which this Act has k e n  
brought,into€orce. : , ,. . 

, , . 
; (2)  he wolncn's &d Cliildrcn's Institutions (Licensing) Act, 

1956'(~entral Act 105 of 19561, s ha11 not. apply to any children's~hornc, 
kpepecinl sch6ol or observation home established andlnaintained underlhis 

, , 
. ,  , , , ,  Act. - 1 .: 1 ,  

- ' ,  8 
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' -  I 

-66 Where  an inquiry has bccn initiated ag&n'sf a cchd and during 
lhc &use of s k h  inquiry the child &asa to be skh, then, nohvfihs~andih~ 
."$thing ccktained in this Act or in any other law idr'the'liine being j r i  

force, the inquiry may be continued and orders may be made in respect of 
such person as if  such pcrson had continued to. be a child. 

67. (1) The s&& ~overnrnent may, by notification, make rules to 
- . .  . . -  

carry out the purposes of this Act. 
, , 

- ' (2)  '1n~articular,andwithoutpiej~dicetothegeneralily~f~e 
foregoing power, such rules may provide for all or any of 'the following 



matters, namely :- 

(a) theplac-esatwhich, hedaysonwhich, the timeat whch, 

. ,  . 'and the manner ii,whjch, a competent authority may 
hoid its silting ; . ' 

(b)  the procedure to be followed by a competent authority 
in holding inquiries under this Act ; and ihe mode of 
d d i n g  with chiidren suffering from dangerous diseases 
or mental disorder ; . ' 

(c) the circumstances h which, and the condi~ions subject 
to which, and inslitulion may be recognised as a special 
schooi or a children's home or an observation home, 
and the recognition withdrawn ; 

(d) (he internal management of special schools, children's 
homes and observation homes ; . .  

le) the functions and responsibilities of special schools, 
children's homes and observation homes ; 

10 the inspection of special schools, children's home and , 

observation homes ; 

(8) the qualifications and duties of Probation Officers ; 

(hJ the powers and duties of the Chief Child WelfareOficer, 
Probation Officers or other officers appointed under this 
Act ; 

(i) the recruitment and mining of persons appointed to carry 
out the purposes of his Act and the terms and conditions 
of their service ; 

IjJ the conditions subject to which a girl who is a neglected 
or delinquenr child may be escorted From one place to 
another. and the manncr in which a chiid may be sent 
outside thc jurisdiction of a competent authority ; 

(k) the manner in which contribution for the rn;;ntenance 
of a chlld may be ordered to be paid by a parent or 
guardian ; 

(1) the conditions underwhich achild may beboarded out 
or placed our on licence and the form and conditions of 
such licence ; 
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, . I 
(m) the conditions subject to which children may be placed I 

! 
underthec&~f&~parent,guardiqorotherfitperson 
under this Act and the obligation: of such persons 

. lowards the children so placed ; I 

(n) any othermatterwhich has to be, ormay be, prescribed. i 
! 

. (3) All rules made under this Act shall be laid, as soon as may 
be after they are so made, before theHouse of the State Legislature while 
it  is in session for a period of not less than fourteen days, which may be 
comprised in one session or two successive sessions, and if, before the 
expiry of the session in which fiey are so laid or the session immediately 
folIowing, the House of the State Legislature makcs any modification in 
any of such rules or resolves that any such rules should not be made, such 
rule shall thereafter have effect only in such modified form or be of no 
effect, as the case may be ; so however, that any such rnodfication or 
annulments shall be without prejudice to the validity of anything previously 
done thereunder. 

68. The East Punjab Children Act, 1949, in its application to the 
State of Haryana, is hereby repealed. 

::[ I 
i 
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